13, Wntten Arguments

- 14, Amendement Reply by Respondents

ey L

 CENTRAL . A MINISTRATISTE TRIBUNAL

" ~  GUWAHATI BENCH . 4/ :
i GUWAHATI-Os I WS

(DESTRUC’I‘ION OF RECORD RULES, 1990)\

0. A/T A No/gi{/wﬁ{/

IN_DEX

10rdersSheet....m;...;‘...'......;..;... ...... Pg ..... { ........... toé( .....

' 2. Judgment/Order dtd. &??’W{ ..... - R PR to.5n V@
J3 Judgment & Order dtd........cevvennens Recelved from H. C/ Supreme Court |

4, OA.....;._..’ .............. //g‘{/%ﬁypg( ........... to/?f

5. EP/MP...... o T R PEervrereresrassannes to ..... '".j ..... |

| 6. RA/CP ................ \ ....... e veeeenns Pg...... to ‘
O£ T iessbsisonssni O A t0Lebiliririnns
8ML égejoxndem...% ......................... ' .............. Pg'/ ................. Jt(oy/} ...........
9. REPIY.vsvvvvrsrsivessssssrsssssnssrnsssssnsoes 3 AT £0uarrennerarrmnenns
10 Any other Pe.pers .................. \ ........... Pgeirinniiiinniiiiiinins LV« TR

| : lki\:\’%emo of Anpearance' ......... ......................... raivsnand }» .........
f 12.A,dditionallAfﬁdavit..'............; ........ /

L R R N R Ry Y N N NN RN N

S0 0000000000 000000000000 00000000000008000000000000000

15. Amendment Reply ﬁled by the Apphcant

16. Counter Reply.,.

GO It 00000000 00000000000 0000000000 0000000000 NesPsoeNtrorsesnsroEieseseoressese

SECTION OFFICER (Judl.)

aGa

s



¥y e
.‘VP'

‘] "qr“-fid--l e

/-\1

kwd i

\‘1/

L
R )
‘ N
R .
vg.‘rxxo"ma\,
- e . .

uwkw L

P

DG Eng SIS AT

»
et R AT AT

S E A TG 4 BT R

e i«‘;’(.;cc ot :-r'?c-s:_{:-‘zz'i?;"‘fv

4

PP

“ONns e P .ﬁ

L UATE

it
| ST oS SR
6, .

B
¥
. I - R
-
.' M ~ €
?“}'»‘J '
N
] . Py .
P
Vs
, AN |
- ’
‘ = 1 ] ¢ .
o ° . R et
R Noo 4
P i S oy -
P\U Aol 1%:4}
. i

e e fRTAT A 3N A :.:;4.-.2-::: ot

a3 REAREOTIS
-
-
S

’presentg ‘The Hon'ble sShri D.CoVerma,
é V1ce«Chairman (J).

'Member (A)e
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Mr.Q.K,Bhattacharyya, learned St
counsel for the applicant was presente‘
Mr«Dahharma, learned counsel entered
appearance on behalf of the Rall#wayses
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O.h.184/2004

27.9.2004 present: The Hon'ble Mr.Justice R.¥.Batta
: i VicesGChairman.

' The Hon'ble Mr. Ff‘.?rahladan,
: Member (A).
Learned counsel Ms.U.Das, apearing on \
behalf of the Railways, states that though;

time was granted for getting instruction,
nor reply has been re¢eived so far.

Y?BL&W Notice to respondents, returnable on
?&M T 22.11.2004. |

W . '

Member (A) Vice~Chairman
A 1 \* bb o |
' 22.11.2004 Heard Mr. N. Goswaml, learned
counsel for the applicant and also
J\(;Dl;'w 5\’ Oyele v 99-/{/ . ‘ Mr. Bo«o Pa@hak. learned for the
G pfsieion ber respondenta. |
W M_}/ Jt'é esp- | . The "épplication is admitted. Four
: weeks time is given to the respondents
,f¥5*”3 - ' to file written statement.
. o : List on 23.12.2004 for orders.
‘ \QL‘ ' i . ) .

D2r )04 | o | .k," Eamber (%\
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Ao et s ’ﬁ‘“ Seer B77es 23. 124 ;2004 Three weeks time is given to the
f2422A ftéfwtv/ﬂ’ 4 . respondents te file written statement
/gg | ‘ o . on the prayer Of Mr. B.C, Pathak. learn-
‘ ed Addl. C.G.8.C. for the respendents.
List en 20.1.2005 far orders.

"'F .oy
(@,}\W
\A, ¢ qrvg, R %;f 7&1,* | . , Member (A)

mb

ﬂ&h’bm’\' N ﬁ-%% 20.1.05‘

Written statement has been filed by
the Respondent No.1 & 2. It appears that

- @%5 service as against Respondent No.3 is '
///;’/ awaited. Awaiting service cf Respondent
, , No.3/fresh steps for service égainst
/P-5o5 raspondent No.3 in case the applicant so
v sn- ékaﬂwg/zzg : desires. Stand over to 11.3.05,
R e ~ PR C R

Member Vice-Chairman

|
|
r
|
T v "‘ e e e e ,..(,‘,,,..;ﬂ,,.‘- . m LAY SR ‘_ N - o 4‘,-;.1.,' .d{ / %




V a

Notes Of tha Reglstry Date ~
o 3,05; 11.3.2005
]
L
f\’@ ’C’ﬁ!#wvé/\ f,\Pﬂ Q
oo
15303,
¢ [ VP
.2.3 , :?) ‘i‘\ @LSn . _
Ty Sl tild .
e s Rewpedudh- 1o 2 ?1'-3“5‘_.'
N |
. " ‘;' ~ {
o e
f‘/a m;iﬂ’""w" Ay e
A {.
.‘ﬂ,,_,i‘ §
Service iﬁ"‘os‘r*_pleted. : !i.
¥ {  im
AV | . y
4 “ {1} 1eeids05 ¢
%
e
7/ &'// A‘ ’ 6(.: /{‘ ,66 - ﬁ‘ 1m
g Ao MJC‘/}‘”"" - = |
iy ¢ { t '12.5».05.
z/c‘{ /{é‘/
; Y
; : im
:

u: T ey age wmw AT Aoy J e
x

% ‘ " e d

- - 2

J

' % Member
i
|

- e
s Gemt e e Nuk

~ Ordef Of the ~rribunal

Cein amzr s en

% presents The Hon 'b].e ML Justico 0.

Sivarajan, Vice~Chairmane

The Hon'ble urvx.v.l’uhhdm.
Member (A)e

TP Y YR I

Ms.U.Das, learned Addl«C.G.S.C.

.} appearing fer the 3rd respondents submits

that she will be £iling written statement
%Oh behalf ef the 3rd respondents shmkix |
j shertlye.
post en 21.3.2005 for written statement.

%Mﬁﬁ

Vvice-~Chairman

%md for hearing.

Present: ‘Hen'ble Mr.Justice G, sj.ﬁra B,
Vice-Chairman.

l‘lon' hle Mr.K. VQ’ﬁhla“'. miﬂi"
~ strative a«aher.

!
ﬁ
i
§ «
%

 The learned counul appea ring
on hehalf of the applicant ‘submits
that-he has received the cepy of the
‘ written stat.enant enly te ddy and that
‘party wants te file rejo.hder. Lise '
en 120‘..5. 9

o SR Vice-cha irnan

i Post.the matter on 11¢5.05.

| S
ﬂ fs
f W | Vice-Chg\igan

|
.

At the request of Mr.l.C.Pathak.
"learned counsel for the Respondents
case is adjourned to 23,5,05¢ - %

Vice=Chairman
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25.5.2005 ° Division Rench 15 not availabh
" Adjourned to 13.6.2005 for hearing.
. ‘ Member
@ w2 Kld 55/; e . bb N
@chx““ﬁLaﬁA}E | ' 13,6405, At the request of Mr;D.Goswami.‘
- _ . learned counsel for the applicant
O No Wk Re joimdin | © case 1s adjourned to 21,6,05.
s heow Wled T | '~/2)

o Ty T DsIIem er Vice=Chairman
| | “Zobby
lm
214602005 Heard Mr.G.K.Bhattacharyya,
learned Sr. counsel for the applican:
- Ms.UeDas, learned Addl.C.G.S.C. for
the Posital Department and Mr,B.C.
Pathak, learned Railway counsel.
Order is reserved,
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08.07.2005 Judgment delivered in open _

Court, kept in separate sheets. The ”:

. application is disposed of in terms
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
R O.A. No. 184 of 2004.

P

DATE OF DECISION: 08.07.2005.

Smti. Bandana Das o | APPLICANT(S)
Mr. G.K.Bhattacharyya ADVOCATE FOR THE
T APPLICANT(S)
- VERSUS -
U.0.1 & Ors. . | RESPONDENT(S)
Mr. B.C.Pathak & Ms.U.Das, Add1.C.G.S.C. ADVOCATE FOR THE
CRESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

THE HON’BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
1.  Whether Reporters of local papers may be allowed to see the
judgments?
2.  To be referred to the Reporter or not?

3.  Whether their Lordshlps wish to see the fair copy of the
judgment? , /\/\)

4. Whether the Judgment is to be circulated to the other
Benches? 97

Judgment delivered by Hon’ble Vice-Chairman. E Qajﬂ/



CENTRAL ADMINISTRATIVE TRIBUNAIL, GUWAHATI BENCH.
Original Application No. 184 of 2004.
-Datedf Order: This, the * g th Day of July,2005.
THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
Smti. Bandana Das
C/o Padma Kanta Das
Jayanagar, Six-Mile , .
Guwahati - 22. - . | . Applicant.
By Mr. G.K.Bhattacharyya,.Sr.Advocal:e & Mr.B.Choudhury, Advocate.
- Versus - . .
1.  Union of India
Represented by the General Manager
N. F. Railway
Maligaon.
2.  Chairman
Railway Recruitments Board (Guwahati)
Station Road
Guwahati - 781 001.
3. Postmaster General
“MEGHDOOT BHAWAN” Guwahati
Post Office, Panbazar :
Guwahati - 781 001. . . - Respondents.

By Mr. B. C. Pathak, counsel for respondent nos. 1 & 2 and Ms. U.
Das, Addl. C.G.S.C. for respondent no.3

ORDER
SIVARAJAN, [.(V.C.) :

Pursuant to a notification inviting applications for the post
of Senior Scientiﬁc Research Assistant issued 'by the second
respondent and publishe_d in the Employment News for the week
commenéing from 2.11.2002 - 8.11.2002 (Annexure-I} the applicant
applied for the said post. She had passed in the written examination

held on 29.6.2003. The applicant was the only candidate among the

g



25 candidates who appeared in the written test and secured qualifying
marks. The second respondent sent a call letter to the applicant
asking her to attend the office of the R.R.B., Guwahati for
documentary verification on 7.1.2004. The applicant, however, did not
get the call letter. On enquiry made by the applicant, she came to
know that the call letter was returned with the endorsement ‘NOT
KNOWN"’. Since the applicant did not appear in the interview on
7.1.2004, on the strength of the directive of the Railway Recruitment
Control Board in terms of letter No. 99/E(RRB)/25/30 dated
11.02.2000, she was given a second chance for appearing in the
documentary verification which was fixed on 9.2.2004 and a
registered letter was sent to her in the address shown in the
application form. The same was also returned by the Postal
Department with an endorsement as ‘NOT FOUND’. Based on the
procedure prescribed in the Board’s letter mentioned above the
candidature of the applicant has to be cancelled and the next
candidate in the order of merit should be called for veriﬁcatién of
bertiﬁcates and empanel, if found eligible. Hence the applicant was
not afforded any further chance. Since there was no other eligible
candidate to the called for verification of documents the Chief
Personnél Ofﬁcér, N. F. Reilway was intimated the said fact by letter
dated 10.22004. According to the applicant, even on the earlier
occasion she did not receive the call letter for the written test sent in
the address shown in the application form; she, on coming to know of
the written test fixed, approached the respondents and got a duplicate
call letter and appeared in the written test. It is also her case that she

gave her mother’s office address in office of the second respmident

b o




for future correspondence and despite the said request respondent
again sent the call letter for the documentary verification in the
address shown in the application form and admittedly the call letter
was returned with the endorsement ‘NOT KNOWN’. The applicant has
further stated that she approached the authorities pointing out the
same and requested for an opportunity for verification of documents.
It is also stated that the applicant’s father also submitted a
representation dated 22.6.2004 (Annexure-VI) before the first
respondent stating thé above facts and requesting for issuance of
necessary selection/appointment letter/call letter fof viva-voce to the
applicant. The grievance of the applicént is that l:he respondents have
not so far responded to the said request. The applicant has also stated
‘that the. post of Senior Scientific ReSéarch Assistant is still lying

- vacant.

2. The respondent nos. 1 and 2 in their written statement
had clearly admitfed that the applicant had passed in the written test
and that she was the only eligible candidate to be called for
verification of documents. The admitted case is that the call letters for
the written examination and for the verification of documents were
sent in the address of the applicant shoWn in the application form. It
is also an admitted position that earlier when the applicant dfd not get
the call letter for the written examination, she approached the second
respondent and. got a duplicate call letter for the same. As. already
noted, it is also the case of the applicant that she gave the address of
her mother’s ofﬁcé for future communication. The respondents in
~ their written statement as such do not dispute the said fact. Their only

case is that having regard to the large volume of applications received

U,
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it is not practicable to acknowledge the abplication form or any
subsequent correspondence received from the applicant and that‘the
correspondence are be_ing made only in the address shown in the \
application form. Though as a general proposition it can be so, having
regard to the fact that the applicant did not get the call letter for the

written examination sent from the second respondent’s office and

" since the applicant had approached the said authority and obtained a

L]

duplicate call letter and also requested for sending future
correspondence in the address g'i\.ren subsequénﬂy, respondents ought
to have noted the change of address then and there in their records to
avoid a future contingency as occurred in the present case. Whatever
that may be, the fact remains that following the procedure prescribed
in the Railway'Board’s letter the candidature of the applicant was
cancelled. Since there was no other qualified hand, the fact was

reported to the Chief Personnel Officer, N. F. Railway.

3. The third respondent has also filed written statement
wherein it is stated that on receipt of the call letter the postman
concerned had made effort to trace out the addressee but in vein. It is
also stated that in the above circumstances the call letter was -
returned to the departmeht with the endorsement as ‘'NOT KNOWN’.
Ms. U. Das, learned Addl. C.G.S.C. appearing on behalf of the third
respondent submits that there is no lapses or laches on the part of

Postal Department in the matter.

4. We have also heard Mr. G. K. Bhattacharyya, learned Sr.
counsel for the applicant and Mr. B. C. Pathak, learned counsel for the

Railways. Now the fact remains that nobody had been appointed to

%
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the post of Senior Scientific Research Assistant pursuant to the
notification (Annexure-I). Admittedly, out of 25 candidates who
appeared for the written examination the applicant alone came out

successful and .;5h_e alone was called for 'interview. In the

'circumstan.ces, notwithstanding the fact that the candidature of the

applicant was cancelled in the circumstances mentioned above, if the

‘said vacancy is still available and if no further selection was made

pursuant to any further notification for this post, the respondents will

consider the case of the applicant provided she makes a detailed

representation before the second respondent/Chief Personnel Officer,

N. F. Railway within two weeks from today. We are sure that since the
applicant alone cannot be found fault with for non-receipt of the call
letter for interview/verification of documents, respondents will

consider the case of the applicant sympathetically and take a decision

- within a period of three months thereafter.

The Original Application is disposed of as above. The
applicant will produce this order along with the representation before

the concerned respondents for compliance.

NS

( K.V.PRAHLADAN ) ( G.SIVARAJAN )
ADMINISTRATIVE MEMBER o VICE CHAIRMAN
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0. A'No_ 84 _2004(Randana Das-vs- L Uh?on of India & Others)

‘2082 The applicant oonpleted har study
M A. (Pesychology) .

2.11.02 Advertissment in | The Employment Hewsl
o was given inviting application=s far various
posts, amongst the post a Sr. Sciemtific
1 Ressarch Assistant was there.

B 11 g2 Annesnre-I, Page- ||

28.6.03: As the spplicent did not received the

csll letter fop written test she tock oat a
duplicate o= fram the office of Respondent

2.
e l&maoxeé%l, Page— 1%

Nothing haprened for' a long time, on

she came to lnow that as pex

making inuiry

- office zmd er selectionvoalling lettex
wespostedm?lﬂéhat it was neoen
delivered to her

The spplicent when tock the duplicete call

letter far writtem test <che nade an .

application giving har mother’'s office
ad:!xeasaschengeofadﬂrmfmfutm
oommacstiom.

16.6.04: She mode an opplication befare the
, t o 3 to make an enquiry as to
;«g the csll letier was not delivered o

- 1172.6.04: The respondent no 3 replied that it was
retvred to the sexrder oo 22.1.04 with
remaxk "1 HOT KHCWH" |
2onesnre-I11, P@-J‘s

22.6.B4: The: splicent’ s fathen made 3,
representation before the Respondent o 1
to oonsider the matter and again issue call
letter far viva—ooe test.

Armeamre-IV, Page— 1O
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI

BENCH: GUWAHATI

(An application under section 19 of the

Administrative Tribunals Act, 1885)

0.2 No. 84 of 2004

Smti. Bandana Das . Applicant
- VERSUS -
Unicn of India and others . Respondents /
INDEX
51 No. Particulars Page No.
1. Application y —>
2. Verification 14
3. Annexure - I co4r =42
4. Annexure - II . 13 - 1A
5. Annexure - III By
6. Annexure - IV Je - 48
Filed by
[Ghuawn @Aw%w@
o238 04
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IN fHﬂ CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI

BENCH: GUWAHATI

(An application under section 19 of the

Administrative Tribunals Act, 1985)

0.A NO. of 2004

Smti. Bandana Das,
C/o Padma Kanta Das,
Jayanagar, Six-Mile,
Guwahati-22.

.. Applicant

- VERSUS -

Union of India
Represented by the General
Manager, N.F. Railway,

Maligaon.

Chairman,
Railway Recruitment Board,
(Guwahati), Station Road,

Guwahati-781001.

Postmaster General,
“MEGHDOOT BHAWAN” Guwahati
Post Office, Panbazar,

Guwahati-781001.

.. Respondents



1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE

Action of the Respondent authorities in not
discharging their duties properly thereby
depriving the applicant from right to

appointment in the office of Respondent

No.1l.

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject
matter of the order‘against which he wants redressal

is within the jurisdiction of this Tribunal.

3. LIMITATION :

The applicant further declares that this
original application is being filed within the time
limit as prescribed U/S 21 of the Administrative

Tribunal Act, 1985.

4. FACTS OF THE CASE :

1. That the applicant begs to state that she
is a resident of Assam and after completing her
study in M.A. (Psychology) in the year 2002 she was

looking for employment.

2. That, the applicant states  that an

, advertisemaent was._issued..by _tha . _Respondent, No.2 ap
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the week commencing from 2.11.02 - 8.11.0

o

“The Employment News’ inviting applications from
persons for various posts. Amongst the posts, a post

of Sr. Scientific Research Assistant, meant for

tezrmrniesyns - - L. DVITTSE -
reserved candidate was also advertised and the last
date of receiving application was 2.12.02.
. it
A copy of the advertisement
published in the Employment
Newspaper is annexed herewith

and marked as Annexure-1I.

3. That, in pursuance to the advertisement
issued by the Respondent No.2, the applicant having
the requisite gqualifications for the post of Sr.

Scientific Research Assistant, the applicant applied

: v///for the same giving all particulars in details.

4. That, the applicant did not receive ény
response to the application but. after sometime the
applicant came to know from her friends that the
written examination was going to be held on 29.6.03
and as no call letter was reéeiézgju5§;'ﬂét, the
applicant made inquiry in the office of the
Respondent No.2 and she was issued a duplicate call

e

letter ©bearing Roll ﬁ5:m~36100015»70n 28.6.03.

) Thereafter the applicant appeared in the written

examination. The performance. of the applicant was
excellent and the applicant, in view of her

performance and gqualifications was confident that
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i she would be selected and called for the interview

and be appointed to the post.

A copy of the call letter is
annexed herewith and marked

as Annexure-iI.

‘5. | That, thereafter the applicant was
- expecting that shé would be called for interview,
but nothing happened for a long time. Thereafter the
applicant made enquiry into the matter in the office
- of Respondent No.2 and she came to know that as per

- office record, the selection letter of the

gt )

applicant, was posted through the‘quaba;i‘Railway

Mail Service (RMS)“_onqAQW _January, 2004 under

-’iegistration No. 4181 addressed to the applicant at

her home address.

P

6. That the applicant begs to state that when
i she took the duplicate call letter for written test,
v/Tshe made an application before the Respondent No.2

giving her mother’s office address as change of

-l

" address for future communication, but the Respondent

P

" No.2 instead of sending the selection letter to her
" mother’s office address posted the same to her home

address.

7. That the applicant, then submitted a
~ petition before the In-charge Customer Care Centre,

f in the office of Respondent No.3 on 16.6.04 stating
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the above facts with the prayer to make an enquiry

into the matter and to let her know the result.

8. That on 17.6.2004, the applicant received a
letter from the In-charge, Guwahati Customer Care

Centre, stating that oh enquiry it was revealed that .

- the registered letter issued by the Respondent No.2

to the applicant was returned to the sender on
22.1.04 with remark “NOT KNOWN” by the Khanapara

Post Office.

A copy of the letter is
annexed herewith and marked-

as Annexure-III.

9. - That, thereafter, the applicant’s father
submitted a representation before the Respondent

No.1 stating the above facts with the prayer to

‘Vd/consider the above facts and circumstances and be .

pleaéed to issue the necessary selection/appointment
letter/call letter for viva-voce to the applicant,
as issued earlier, but till date there has been no

responae. The applicaqgwfgxghqge§2§5§§7that>§h§_pqsﬁJ
of Sr. Scientific Research Assistant is still lying

vacant.
__—-———‘—‘

A copy of the representation
is ° annexed herewith . and

marked as Annexure-IV.



- 10. That, the -applicantf has now come to ‘kgow

that the Respondent No.2 in his letter

' No.RRB/G/CON/155 dated 10.2.2004 addressed to the
Chief Personal Officer, N.F. Railway, Maligaon.had,

' stated that only 13 out of 25 candidates appeared in

o R

the written examination and out of 13 candidates

. only one candidate could secure qualifying mark and

i? was called for viva-voce test on 7.1;04; but the

\; candidate was absent on that day.

It appears that as stated in the above
paragraphs . the ,applicant was called for the
interview but due to negligence of the respondent

authorities she did not receive the call letter.

11. That, being highly aggrieved by the said
impugned action, the applicant 1is approaching this

Hon’ble Tribunal for relief.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

I. For that, in the given facts and
circumstances of the case, the action of the
authorities is highly illegal and bad in law

and is liable to be guashed and set aside.

II. For that, the action of the authorities
pafticularly' the Khanapara Post AOffice
bunder Reséondent No.3 in not taking due
care and diligence in delivering the call

jetter to the applicant and theréby causing

@
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great prejudice to the applicant. and as
such the same is bad in law and liable to

be set aside.

" III. For that, the action of the Respondent No.2

in sending the call letter for viva-voce
test to her home address inspite of knowing
_-the fact that previously‘the applicant did
not reQ£&2&2 the call letter for written
test and she took a duplicate one from them
and further.ﬁhe made an application giving
her mother’s office address for‘ future

communication and -as such the action of the

mé\o\;.g.m;mz@ﬁuo

authorities is highly arbitrary / in
depriving the applicant from her right to
. participate in the process of emplofment
and as such the same is bad in law and

liable to be set aside.

Iv. For that, in any view of the matter thé
impugned action of the authorities is bad in

law and is liable to be set aside.

6. DETAILS OF REMEDIES EXHAUSTED:

The appliCant through her father had

. submitted a representation dated 22.6.04 before the

QA'i

 Respondent No.l but till date there has been no’

response.



7. MATTERS NOT PREVIQUSLY FILED OR PENDING WITH

ANY OTHER COURT :

The appiicant further declares that he has

not previously filed any application, writ petition

or suit regarding the matter in respect of which

this application has been made before any Court or

any other

authority or any other Bench of the

Tribunal nor any such application, Writ petition or ‘

8. PRAYER:

" suit is pending before any of them.

It is, therefore, prayed that
Your Lordships would be pleased
to admit this application, call
for the entire records of the
case, ask the Respondents to
show cause as to why a
di;ecﬁion shall not be issued
directing the Respondent No.2
to issue a call letter to the
applicant for viva-voce test
for the Sr. Scientific Research
Assistant Post and after
perusing the causes shown, if
any and hearing the parties
direct the Respondent No.Z to
issue a fresh call letter to

the applicant for viva-voce



test for the Sr. Scientific
Research Assistant post and/or
pass any other order/order as
Your Lordships may deem fit aﬁd

proper.

And for this act of kindness, the applicant

as in duty bound shall ever pray.

9. INTERIM ORDER: NIL .

10. DOES NOT ARISE:

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER 1IN

RESPECT OF THE APPLICATION FEE.

(i) I.P.0 No. s ROGIB41F
(ii)  Date. : (.B04 -
(iii) Iséued by Guwahati Post Office.

{iv) Payable at Guwahati.

12. LIST OF ENCLOSURES

As stated in the INDEX



a—;ICJ - f$>

I, Smti. Bandana Das, aged about 27 years,
C/o Padma Kanta  Das, Jayanagar, Six-Mile,

Guwahati~22 do hereby verifv that the statements

made in Paragraphs No. d , 3,2})6,7;3,—10 and

peerssseseene B are true to my personal knowledge
and the statements made in paragraphs No.
R,A (22 beli

Dot s and 522 are believe to be true on

legal advice and that I have not suppressed any

material fact.

And I sian tihis verification on this the

é%ém.day of August, 2004 at Guwahati.
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Eandana das v .
c/0 Shri Padma Kanta Das

Jaya nagar Six Miles

Khanapara,Guwahati-22

Dear Sir/Madam,

e

Sub : Non delivery
Ref : Your letter YOUR LETTER DTD 1670672004

X X X

Thxs is in continuation of this office letter dated 1670672004 regarding

disposal of Regd Letter No. 4181 Dated 09/01/2004 booked at GHY/RMS
Post Office.On enquiry it reveals that the Regd.Letter was returned to th

sender 22/01/2004 with remark "NOT KNOWN" by the Khanspara post offidce

end.

This is for your kind information and the case is closed at this
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Sir,

To, ’
The Ceneral Manager. -
N .F .Railway, Maligaon,

v

*Head Quarter. GuWahati.

Dated Guyahati® thez.uol June, 200 4.

»

Sub: Non reoeipt of Selection/hppointment letter for

appointment toc the post of Sr.. Scientific Research
Asstt.

With due respect and hunble submission I
approach you -g?ﬁh» tpg following prayers for and on
behalf of my daughter_ﬁ@és Bandana Das for perusal and
consideration at .an early date.

That .sir, understandlng that my daughter

- Bandana Das has selected for the post of Sr. Scientific

Research Asstt. . under your estaplishment. But it is

" matter of regret that the selection letter for the said

. post has not been received £ill date. On enguiry into

the matter to the Rallnay Recru1ting Board (R.R.B.},
Guwahati it has come to know that as per office record,

the selection letter of Bandana Das, has beocn posted

“through- .the Guﬁahati Railway Mail Service (RMS) on 9th

January,2004,~under;registration No. 4181 addressed to

- Bandana Das, :C/o Shri Padma Kanta Das, ~Jayanagar {Six

mile) Khanapara, Guwahati-22.

That sir, it is passing strange due 1o non
receipt of éelection/appointzent letter of Baudana Das
and a petition subritted to the In-charge Custome;
Care Centré (RMS), Guwahati on 16.6.04 in view of an
enguiry into thevmatter and rescuested him to let know

the result anQ causes of the fact.

.

_ANNomRE— \

).

>z
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Led

That sir, after receiving t+he reply from RMS,
Guwahati 1pf;§s come to ¥now that the Post Office,
Khanapara, Guwahati-zz returned .the registered

selection/appointment letter of Bandana Das to the RMS,

Guwahati ee 1"not known“ on 22.1.04. A photo COPY en-
closed herethﬁ : ‘

1, therefore, for and on behalf of my
daughter Miss Bandana Das, to consider the matter under
the aforementioned facts and circumstances, and be

pleagsed to sasue’ the necessary selectlon/apnonntment

letter to my daughter. as issued earlier, and be pleased

" to allow me to receive the same on her behalf from the

¢

concern Office ' | '

Thanklng you,

i

t‘ 28&&1 §7 Yours Sie;sjz:y p£§&“49

(\Padma Kanta Das)

"Copy to:

Chief Personnel Officer, N.F.Railway,

Maligaon for information and necessary action.

ehoimamorn PR (61)_ gﬂebrwkmi
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Central Administrative Tribunal T \

IVE TRIBUNA
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GUWAHAT! BENCH AT GUWAHAT]

OA No. 184 of 2004

............................. Resnandents

TITILTLTARILLLIIALLRIIARRAALL AR EETE TN

referred to as the “application”) has been served on the
respondents. The respondents have gone through the same and

understood the cantents thareof.

= = ==

That save and exgept these statements whict

4

admitted by the respondents, the rest of the statements made in
the appiication may be treated as denied.

That with regard to the statements made in Para 1 of

e el 4= A A3 R A= R A K- R ==

E—!-
[x

h
application, the respondents deny the allegations and state that it
is the applicant who is to be biamed for not furnishing her own
complete, clear, communicable and known address in her
Application Form. As the address was not properly given, the
postai authority, the respondent No.3 failed to find out her

address and could not lgeate her house for delivering the latter

17 JANIES. .f j’gifr
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addressed to her. Se far is

=r 22 aas = 3EeS
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N

th
they gave wide circulation of the information by notification
pubiished in the Newspaper. On the other hand, if there was any

D

respondent No.

7]
pd

ancerne

LR B 3 =T

deﬂcnency not being connected to any conditions of service, the
Central Administrative Tribunal is not the appropriate Forum to
vindicate the claims of the applicant. In that case, the applicant

should have approached the Consumer Redressal Forum with
\/appropriate jurisdiction. Hence, there is no cause of action to

iustify anv reason for filing of this application and as such this

3 ESRRES

That the answerin

KA LS

statements made
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That with reaard to the
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of the application, the answering respondents state that those
being matter of records, nothing i1s admitied which are not

sunpaorted by such records.
supported by suen records.

That with regard to the statements made in para 4.4 and 4.5 of
the appiication, the respondents state that the allegations made
in these para are not correct and hence the same are denied as
by the Railway Recruitment Board Guwahati (hereafter referred to
as the “RRB"), the schedule of examination is invariably
published in the newspapers for information of the candidates as

LR RS

well as for general public. Examination scheduled to be held on

/ 29.6.2003 was as well published in the newspapers. In that

advertisement it was clearly mentioned that “all letters had
already been dispatched to the eligible candidates. The eligible
candidates who do not receive the call letter may contact RRB,

Guwahati, alongwith 2 copies of passport photegraphs an.c_l other

relevant documents between 10.00 to 17.00 hours on 26.6.2003
and 27.6.2003". In view of the above advertisement, request of




—
- _

\ %@ petitioner was carrectly entertained and eigg!igaﬁ;e- .!_i letter
} !

| was issued to the petitioner to enable her to appear in the written
|

| g examination = conducted on 6.200 Therefore, as per

nmcedure follnwéd by RRR, Guwahat

§= i 2 = TR

issued to the petitioner. Result of the written test he|d on

was publlshed in the local dailies and Employment News.
'Ammngst other, the statements published in The Sentinel on
3.12.2003 are quoted below:

e

“QOn the basis of performance in the written examination held

== =

on 29.6.2003 for Cat.No.01 (Sr. Scientific Research

Assistant) of Employment Notice No. 1/2002, candidate

bearing Roll No. as mentioned below has provisionally heen

— found suitable for Verification of Documents to be held on 7
th January, 2004. Candidates shouid attend the office of
RRB, Guwahati on 7.1.2004 at 10.00 along with original

certificates/ testimonials regarding date of birth, educational
qualification, caste certificate and any other certificates

attached to the Application Form. Intimation/ call latter is

= s AR =33

also being sent individually.”

Based on her performance in the written examination; the

/ petitioner was provisionally found suitable for appearing in the

Verification of Documents and was called for appea rma in the
Verification of Documents fixed on 07.01.2004. Despite mdscatlon
in the resuit published in the newspaper, Cail letter bearing No.
RRR/G/41/90/Pt. |l dated 8.12.2003 was sent to her m aﬂend thg

ESR ==

ofﬂce of the RRB, Guwahata for Mmentary venﬁcatxon on
7.1.2004. As per record, the above Caii ietter has so far been not
returned by the postal department till date. As such; it is
presumed that the petitioner had received the same. But she
failed to attend Verification of Documents as scheduied on
07.01.2004.

1D

strangth of the

On the he Railwav Recruitment

 Control Board in terms of the letter No. 99/E(RRB)/25/39 dated
11.02.2000, the appiicant was given a second opportunity for

hm

directive of the

/agaaaring in the Documentary Verification which was fixed on

=:L=s

nitment Board

iy

Railway Rec
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\402 2004, This letter was sent through Registered post as per

SR s mTmiomm = v IR A 2 2~ S = S 2 =2

address given in the original application form of the applicant.
The address indicated in the Application Form by the applicant is

given below:
“MISS BANDANA DAS,
Cl/o. PADMA KANTA DAS,
JAYA NAGAR, 6 MILES,
KHANAPARA, GUWAHATI-22

ASSAM, PIN - 780022"

The Registered lette
with a

Department w

It is pertinent to mention here that as per para 2(iii) of above
Board’s letter, which read as “in the event of a candidate failing

to turn up even after sending a second registered letier, his

R LA <+ = o= =
————

candidature may be cancelled and the next candidate in order of

0
merit_(duly taking in to account whether vacancy is for UR, SC or
tion o

ST/ORC/Ex Serviceman) should be called for verificat of

certificates and empanel, if found eligible” the case of the

applicant was considered. Hence, no further chance was afforded

to the applicant. It may be also mentioned here that there was no

other eligible candidate to be called for verification of documents
and as such the Chief Personnel Officer, NF Railway was
intimated vide this office letter No. RRB/G/CON/155 dated

TR R RITIIRR W R R R TwER=

10.02.2004.

12}

copies of the advertisement dated 29.6.03,

result dated 3.12.03, 1°' call letter dated
8.12.03, letter dated 11.02.2000, appiication

and letter dated 10.2.04 are annexed hereto as

Annexure R1, R2, R3, R4, R5, R6 and R7.

respectively.
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apphcatlon, the respondents deny the correctness of the
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statements. The respondents further state that as per item No. 12

=% peoma sz =

RS R R RO B R : =

of Note in the Advertisement dated 2.11.2002 vide Employment

Notice No. 1/2002, which read as “(12) The decision of RRB in

' \/z{mattg.m relating to eligibility, acceptance or rejection of the
a

pplications, issue of free Rail Passes, penalty for false
information, mode of selection, conduct of written examination

AP ETYIRYY Y WINET ERJFERIIEIEGIEEY LR RER) OE=ERTEREISIERIE =3 =ah=raiazea

and interview, skill/ psvchological test, allotment aof examination

| center, selection, allotment of posts to selected candidates etc.

: will be final and binding on the candidates and no enquiry or
Board in this regard”, the respondents followed those instructions
strictly. As per item No.(13), which read as “The Railway

Recruitment Board is not responsible for any postal ggigy or

Wrong dehvery the respondent No.1 and 2 can not any way be

——— . .

responsible for the non-delivery of the call letter by the postal

denartment Hence, the request for change of postal address was

o o e == mry o= o= o=

_hot acc_gptable and possible “to maintain as Railway Recruntment
Board, Guwahati is to go by the given information only in the

nrocess of handhna l;‘ame number of annimatmng rolahnq ta

tEReEw T3EEIINE e SR P ESRIEEE

yarious recruitment process. Due to very large voiume of
applications, there is no system of issue of acknowiedgement of

anv abplications and abpplications sent through the Reaistered

= == HiR v e § Rl 8 5Ch 50

posts and Courier Services. Any further correspondence from the
Raiiway Recruitment Board is made as per the address given in

The copy of the Employment Naotice dated "

2.11.2002 is annexed hereto as Annexure R8.

o
—

8. That with regard to the ements made in Para 4,7 and 4.8 of

u'.?)

| the application, the respondents state that those matter pertain
to the postal department exciusively, hence the answering
respondents crave the leave of this Hon’ble Court to allow them
to refer and rely upon the written statements of the respondent

No.3 if filed in the case at the time of hearing.



11,

That with regard to the statements made in Para 4.9 of the
application, the respondents state that as explained hereinabove,
the applicant was offered the second chance for document
verification ete. for which she failed to avail of. Therefore; she
was not entitled to any further communication from the RRB,

Guwahati which is the authority in this case.

nts made in Para 4.10 and 4.11,

That with regard to the statem

2

the respondents state that for the reasons as stated above, the
petitioner being the ione candidate was cailed for viva voce test

but due to her own failure to anpear for the same, her case could

T =Ew A=A = e

not be considered. It was a sheer case of negligence on the part
of the applicant herseif and not a case of negligence on the part

of the respondents as alleged. The respondents are statutory

PRE Ve o SRR T m I = e = 2

authorities and they are guided by the statutory rules and

* guidelines for selection and appointment of candidates to the

- post of Senior Scientific Research Assistant as per extant Rules;

Therefore, from the facts and circumstances of the case and the
provisions of the rules, there can be no scope for issuing a fresh

call letter for dg ument verification and to grant any relief as

prayed by the applicant.

That with reagard to the

1

dto 5.V of th

(Ll
s

made in

Vi

tatement:
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™
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application showing the different grounds to vindicate the cause
of filing of the application are not tenable in ifaw as the grounds
shown by the applicant are no grounds at all in view of the facts

and circumstances of the present case and the settied position of

. law as stated hereinabove in this written statements. Apparently,

the respandent No.1 and 2 has not done anything contrary to any
provisions of law or violated any legally enforceable right of the
applicant. Hence, the application is liable to be dismissed as

devoid of any merit.

........

k)



» no comment to offer to the

= 1

That the answering resbondents have
o}

f the application.

That with regard to the statements made i

application, the respondents respectfully submit that under the

facts and circumstances of the case and the provisions of law,
the applicant is not entitled to any relief whatsoever as praved for

and the application is liable to be dismissed with cost.

= F o= ==

That in anv view of the matter raised in the apblication and the

reasons as shown against the respondent No.3 as admitted b
the applicant herself,

there can not be any cause of action
against the respondent No.1 and 2 at all and th

he apbplication is
A g N SR RS R g

liable to be dismissed with cost.

In the premises aforesaid, it is therefore

prayed that Your Lordships would be pleased
to hear the parties,

after hearing the bparties and perusing the

R

records shall also be pleased to dismiss the
application with cost.

[ 4]

peruse the records and
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Verification
C/MTMMW&{N R.CCYW!.M..&.‘.QML in the office of the
1323'#122&@1&,,/‘---,‘---‘MMZ"I;?‘-Z}}I'-‘-“-"-Z‘-'-'-'-‘.Z};21',;111?1'-?;4;33 Qg‘ﬂg

competent and duly authorized to sign this verification do hereby
soiemniy afﬁ'rm and state that the statements made in para

those made in para gwc\-{— ................... being matter of
records are true to my information derived therefrom and the rest
are myv humble submission before this Hon’ble Tribunal, | have

not suppressed any material fact.

And | sign this verification on this [}th day of January, 2004 at
Guwahati.
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- RAILWAY RECRUITMENT BOARD :: (;UWAHATI

#

ARESULT OF WRITTEN TXAMINATION FOR CATEGOR'
NG /2002, 0

On the basis of their performance In ll{(:'wrn'icn'cx'h_'mln:u,mﬂ held on 29,06.2000
for Cul, No, 25 (Craft Teacher/Bengall Medium) of 12 .
following candidates bg;:.xx‘j}xg. mgu [\Iuillljéx'é;'zlgs mentiorizd below have provisionally
been found suitable for appearing in t§}e§}/§va-\fobé'§'§ést'to be held on'7th January,
2004. Individual call leticrs e being'dispatched. A : T
CAL_NQ. 26 (Craft Teacher —- Ben

12500022 ' 12500029 R e
On the basls of performance In (he im'ltt'cnA"cxamina_'ilon hield on 29.06.2003 for
Cal. No. 01 (Sr. Scientific Research Assistantiof I \
candidate bearing Roll Number as ment{oficd’ beléw has provistonally Been found
suilable for Verification of Documents ?g;Qjﬁ@:"'lméld.{gbﬁ@7t{1-';'.1ai1uary,:200453‘Ceindidate
 hould attend tiic office, of RR[3/ Guwahatiion ...QZ;/:Q;JL.-/..E%S&Q‘%;',a.t..LQ.‘-,Q.Q.hx@@iqng,mm_
| original-cerlificitits /1é5timonials regarding fate. ofbirths pducationial qualifiation,
' caste certificateumy any.‘ovther'cer'tifica’_t'é:.é'éﬁacl*;ﬁq:lt'ojhciﬁxpl‘)liéé‘d’lbi‘l form?Intimation/
Call Letter 1s also belng dent Individually:’ il o '
LGATRNO. 01 (Senfox Sclentific Resear
20100018  (Onc candidalc) -
CAT.

: N(yi‘xcm NO. 1/2001, CATEGORY NOS! ('{ i,00 AND'02 ﬂ(lg{‘
( o ,.::."-l-' v""‘lj :7': R TV B

. .
RGN 3;-'..4'[‘..',."/»1 SRR 4
PRI AN AL CLAT AN

R T PR YRR LA

\ At

é&ilLMs.‘sl&mLQf.Ez;ipfi'Qy.m.c_l.lut_ly_o_.t‘i.c.é;liﬁl’l:z_og,l.
(Total 2 candidates) R B e

AU
i ; - U

Co vy g
W,

.

wof Employment NoticéNg, - 1/2002;

,,,,

chiAssistant) of Employment Noticé No, 1 /2002
e e T e, [ o ) ‘/ . -':,"A o

"l

NO. 06 (PGT/Education — H’J‘cz}ﬁg%ﬁ Medium) of Dm:_l_OJment Notice No''1/2002
None qualified (Nil) - o R ,

-u.“;ls:}?'-:. '/" ’l‘fl ?r; s
On the basis of their performance in the wrilten exarination held on 29.06.2003
for Caf. No. 02 (Apprentice Seclion

Engincer/Mechanical/Diescl) of Employment
Notice No. 1/2002, following .candidates bearing 'Rall Numbers as under-have
provisionally been found sui \ppearing inh

‘Examination. Date of sccond stage s
in the form of a call letter,

Date of second stage writ{en
published in the Newspaper. @ LA ey

Y.NO.'25'OF EMPLOYM¥NT ||
PMPLOYMENT NOTICK |

mployment Notice No. 1/2001, ||

Q&E_Iig_e;-ﬁe?._(éppx. 5.E./ Mechanicsi/ Diéécl} ‘of Exﬁplg,;i'_mént lotice No:'1/2002
Roll No.. _ Roll No. Roll No. ‘Rell Nu. | | Roll No. [ [ Rell No.
10200008 10200242 10200443 40200637 | [40200718 | | 102009327
10200010 10200248 40200453 40200639 | 110200719 | |40200943
40200017 40200250 - 16200458 10200640 { 140200720 40200944

. 10200126 | | 10200262 | LA0200965 | 40200651 [ 110200724 | 10200055

i 10200130 10200307 4020051 1 40200659’ 140200765 | |40200960

i 10200148 10200326 40200516 10200662 | 20200774 | [10200989_1

; 40200177 40200341 10200548 40200664;| 140200820 | 30200994

|l |_40200193 | | 40200358 40200565 10200681 | 140200837 | [40200999 -

10200224 40200410 10200579 40200682 | 40200904 40201013 :
40200234 || 40200420 -40200583 . | +10200714: 10200924 | 110201020. |

‘ While every care has been taken while publishing the resull this' RRB is not

il rcsponsible for any typographical error and reserves the:right to make amendmeﬁts

‘Il to rectify any errors. SR ‘ esra S e

= S CHAIRMAN,
JLDate 02/ o CENTINEL GUWAMATI WEDNESDAY DECEMB"E;{;}.S.ZQOL’A . RRB/GUWAMATT,
NEmEm—— | -

AN




ANNEXURE ¢ @
\) y
RAILWAY RECRUITMENT BOARD - GUWAHATI

STATION ROAD; GUWAHATI-781 001

CALL LETTER FOR DOCUMENT VERIFICATION

No. RRB/G/41/10. Date: 08/12/2003
To,
BANDANA DAS
JAYANAGAR
SIXMILES, KHANAPARA .
GUWAHATI
ASSAM
Bin Code - 781022,
* IMPORTANT *

Roll No.: 20100019

PASTE YOUR

‘ SIONID
Sub.:  Recruitment/Sclection for the post of Sr. Scientific Research Assistant PHOTOGRAPII
“under Category No.01 of Employment Notice No. 1/2002. L HERE

With reference to your application for the post mentioned above, in response to the Employment Notice cited,
you arc hereby advised to attend the office of Railway Recruitment Board, Station Road, Guwahati-781001, Assam, on
07/01/2004 at 10:00 hours for verification of original certificates, testimonials etc.

I: This Call Letter does not in.itself entitle you for selection.

2. You should bring your original Matriculation Certificate issued by the competent authority for
verification of your date of birth. You should also bring all of your original certificates and marks-sheets
of Matriculation onwards issued by the respective Board/Council/University along with cxperience and
other certificates, caste certificate, if any. If the originals of above certificates/ marks-shects have not been
received from respective Board/Council/University, then provisional pass certificate and marks-sheets
issued by the respective Board/Council/University should be produced.

3. You urc also dirccted to bring the Attested Photostat copics of all original certificates und maorks-sheets
and other certificates along with the originals,

4. You may be subjccled to re-cxamination during the process of verification of documents clc, and you
should come prepared for the same.

5. Your attendance may be required for more than one day (i.c. date as mentioned above) and you should
come prepared for that, \

6. Request for postponement of the date mentioned above will not be considered and no further chance will
be given,

7. If you are in service and have not submitted “No Objection Certificate” from your employer yet, you
should bring the same now, failing which you will not be considered for the post.

8. Approaching Chairman, RRB and/or his Scerctary dircetly or indircctly by a candidate or anybody on
his/her behalf requesting undue consideration for the recruitment will render a candidate liable for
disqualification.

9. (For SC/ST candidates only)
On production of this card you are entitled (o travel frce by the Railway in Sccond Class {rom
GUWAHATI Station to Guwahati Station and back. This pass will be valid up to 15/01/2004.
(Authority: Railway Board's lciter no. E(NG)I1-84/RSC/122, dated 23/1 1/84),

For CIIAIRMAN
RRB — Guwahati.
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GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF RAILWAYS/RAIL MANTRALAYA
(RAILWAY BOARD)

* ok okk k-

RRCB No. 02/2000
New Delhl dated 11.02.2000

No. 99/15(RRB)Y/25/39

The Chaliiwan,
Railway Recruitment Boards,

ADI, AIXI, ALD, BNC, BPL, .BBSR, CCC, CDG, MAS, GKP,@QX{/B&S, MLDT,
BCT, MFP, PNBE, RNC, SC and TVC. ’

. Sub: Action to be taken in case of candidates failing

to turn up on the dates of verification of
certificates.

[ v,

N

' !

As you are awarc, in moslk of the selections, ‘dnterviews

have becen dlapensed with. 1t has beon noticed thdal in certain -

cases, candidates called for verification of certificates do not
turn up on the specified date of verification, for whatever
reasons, despile issuec of call letters by registered post and
notice in Employment News. : '

2w The above matLer has been considered by the Board and
it has been decided thal the following procedure may be
followed:

1(i)  Candidales cqual Lo number of vacancies should be
called in the first instance, by issue of call lellers
Lhrough registered post and also publication of roll
numbers in Employment News/Rozgar Samachar.

{(ii) In the evenL of a candidate not turning up (oxr his
candidature beinyg rejected on account of deficiencies
in cerlificates), the panel should not be held up.
Instead, a provisional panel should be sent to the
indenter advising that more names will follow.

(Lil) Another reqiqtorod. letter should be sent to the
candidate giving 15 days time from the date of posting
of the letter, calling. him for verification of

certificates. The candidate should be directed to -

appear on any working date on or before the final
date. In the event of a candidate failing to turn up
even after sending a second registered\letter, his
- Y
\ .
\




(iv)

{(This
No . RRIB/CAL/CH/MESC/69 dated 19.11.99.)

ue

’

“candidature may be cancelled .and the next candidate

in order of merit (duly taking into account whether
vacancy is for UR, 'SC or ST/OBC/Ex-serviceman) should
boe called for verification of certificates and
cmpanelled, if found eliyglble. The procedure followed
for calling the second lot of candidates shall be the
same as adopted for the first lot. However, in case: of
NTPC and NIGC cxaminations, RRB may call additional
candidates only againslt cases where the candidature is
rejocted after scrulbiny of application and not against
absentees.

Evidence of dispatch of letters sent by registered
post should be kept by RRB for a period of at least
six months after lssue of the panel.

. These instructions should be strictly complied with.

disposes of Chairman, RRB/Calcutta’s reference

(V.K.Modgal)

Dy. Director, Estt.(RRB)
Railway Board.
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(To be filled by the Ca

Roll No

To
The Chairman

: N

Railway Recruilment Board:Guwahati

...............

(for Officg usg)

Railway Recruitment Board
Station Road, Guwahati-781001.

I hereby apply for recruitment.to the
following post in the Railway in.response
“to Employment Notice No. 01/2002 dated

ORI 2002,

Please enter in BLOCK CAPITAL LETTERS.Please
) wherever required.

- Lick (

APPLICATION FORM )
ndidate In' his/her own handwriting)

'

/

A

e

[

.....

1. Category . No.

s

)

i

Emp Notice No.

"ol /2 600

1. qPosbS

1. SUENTIEIC RESENRCH NASSTT.

1.b Chotce of RARB foy cxmn.(ldju(wgncnﬂ'c)

A

l.c. Priority for choice of railway

(if applicable) 1. 2. . 3

1. d MedTum oT Exam Hindi English™ -

l.e Technical Subject (if applicable)

J. Wame ] [ A MppTicanTs SignaLurg
4 , Palml, Iy . .
L»BH\DHNH‘,)A.D : :

\ L— [b-ﬂl'l'\f_'\()ﬂ‘() 0%0}; .
- .38 Dqte ooff dldlmlm yily 3.b. Mationality ~ ‘ " ‘

. Birth 2lolelel/ LiNn VYT A
13.¢ Religion Windu 4 MusTim [ Christian | Sikh | Buddnise| Jain ParsijOthers
5. - o « -

Faﬁh?z s/Hushand's|, | . e lalya K 6. Sex ' " \/P/
Mame . _ b.a Hital STalus| Unmriod”
NIWITIAL D h]S. -

7. ADDRESS tn Al dedalalaR ] (SR el &lST Tkluls

IENEERNAD

STATE

NS

o

)

M.

efulp]7]0[-

EETTTITT
2 =]

L |

ARG

7.a Nearest Rly.Station

Oy

v lwia vl nl) L
8. Community | UR .{oBC| s¢ ST | 8.a Sub Casle ....... I have enclosed 0BC
(OLher Lhan UR) certificale with

v/

creamy layer in
format as per Ann'l'
(For 0BC's) .

Contd....2

%

PPt
LI N ™



) | S— —
R T ) : |
T ﬁ) Seck Age rexatation under{SC {S! ](E’,C dudicial Separateds JUKiExan Railviay L Jb l
IR apprupriate box —{===1—=1 Nivorcedd Homn lesi- Fiployee , 'IL
(LY where specified in - dent iR
{np. Motice) v
o |

Y. fdu.

el iticalion | Univer silyMomd | Year Subjects Maka (2) & lrivision

i A0 AT | 2069, | ISy0morLe6cs | 4 RA (L0 -5 71

U ES Y

: Coluns 9, Ya for Educational qualifications & Experience should caiply with mininm require-
; ments specification In Eaploywent Motice.
3 o 9.a Experience-1f any(Designation & Grade)} bale frun Dale to | Mam & Address of  Eaployer
|
o
‘ 10. Noe of Post Office/Bank Serial No.f Dale At (Rs) \
‘ i .
3
i 1. Marks of Identification . A C 3 HORIC L 2, Rynad T, JE)U(., .............
| o 12. For serving Railvay eiployees . 13. If you are an £x servicamn, slate Unit...........
" Designalion| DeptMRly Office | Mo. of Emolinanl Date| Allestation] Bale of Discharye/
. years of . Date Retiramnt (Leiglh

Service : of Service)

14, List of enclosures (as applicable)

e e
R S BT

- -

‘\‘-_a

METR Vv A4 CARY ('f.\w, cd M rebibeade )
- . ' ' \
M VEPLCORATI G MORKUWEET

3 HIGMER SECOMBNRY Exnea MARKOMLET

1.
) ()7

A MARKS HL LT,

5% ML m MARKSH LLT

6.

S«C (K meﬂu

15, Declaration @ 1 understand thal in Lhe evenl of Informalion glven

herein being found false or Incorrecl , wy candidature for the post 1s
THable Lo be CANCELLED and In Lhe evebl 11 wrong slalement/dlscrepancy
in parhcu]m‘s being detected after my appointment, my services are llable

to be

terminated wi l hout notice,

(Avove Para Lo he wiritlen hy Lhe (.uulnlulv in |II“/|\(_‘ o running h.nui helow
LUJ"\“ZHQL‘ !\l'n Aol Y g ) ,.) 1,1\’(_)’(“,{ " h/ n_)_“_) J)'hu Y p ({ e “If’.L ’ﬂ)’ 0.
J

)fr\,'ﬂ)‘)"l: xf\)u fL'\'\\f‘(‘\'\\\\‘\ \'h AN ¢ l!‘L 2 Liants Ve N /rm(or\fa:\ (u,:\),( Phy 99 M) (}

Ay \l‘:\fu\n!ﬁ ) Je) ‘A/U..Yt),n\f\ J.:\..l‘..",tg_ﬁ_n AarL, Yy n.h(?\ ACAIRLEY f\\’”‘ 1o 1(1\ MM"\ 2004 . !’J/
\ |

/\v\h,n(; fe. \\‘r(“h\g

on .\))\.ng\(\’HC» [N If)‘\\ ‘e h(' .

16.  Samples signatures in vunning script (sfgnatures in Block Letters
shall DISQUALIFY the candidale)

1. .‘.h.‘ OGN .‘.7\.‘ AT S ? P,V) 0o MNpia 3, (_)”n‘\ln/,/)(}g . :’/3.-.0. ..
4..(.{.’." '."‘.r&'.\.“(r‘ /\f\/. R ').[m. (‘.’)f‘.".u."."“’f). .M’\ /\’2\'21'-41'3:1..’.).(‘: “ .
é

Place
Date

i i"’f : ‘b«’)f"\(\m& (M )
N Signature
Left Mhwniy Inpfdg{’g find 1 xhdato

WA AT

P Rea, , NECARE -1

~ 1

—

)



o ANNERERE 1Ry,

RAILWAY RECRUITMENT BOARD, GUWAHATI /)(
/ A

J
No.RRB/G/41/90/Pt. 11 Dated 09/01/2004

To

Bandana Das,

C/0- Padma Kanta Das,
Jaya Nagar, Six Mile,
Khanapara,

-~ Guwahati-22 (Assam),

PIN-781 022.

Sub: Récruitment for the post of Sr. Scientific Research Assistant against
Employment Notice No,1/2002 (Cat.No.01).

Ref: This Office letter of even number dated 8/12/2003,

Written Examination for the post of Sr. Scientific Research Assistant against
Employment Notice No.1/2002 (Cat.No.01) was held on 29/6/2003. Result of written
examination was declared on 28/11/2003 Based on the performance in the written
examination, you are found suitable provisionally for verification of documents. Date
for verification of document was fixed on 7" January,2004. In this connection,

intimation was sent to you vide lelter under reference, this was in addition to {he
adverliseniont published in the Nows pagcer.

‘You have failed to attend this office
testimonials regarding Date
for verificalion.

on 7/01/04 along with original certificates,
of Birth, Educational Quialification, Caste Certificate etc.

You are once again directed to atlend this office positively on 9702/2004 along
with your original certificates, testimonials etc. for verification. In case of failure to
attend on 9/02/04, it may please be noted that no further dates for\verification of

documents will ‘be fixed, and there will be no option left for this office but to cancel
your candidature for the said post. ’

This may be treated as final nol

ice and no furlher correspondance will be
antertained in this connaction. ‘

\

(R.K. Sonowal)
Assistant Secretary,
RRB/Guwahati.

A

!
A od
“C C"\\ AR

—————
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CONFIDENTIAL

RAILWAY RECRUITMENT BOARD::GUWAHAT]

No. RRB/G/CON/155

To,

Chief Personal Officer,
N. F, Railway,
Maligaon,

Sub: Recruitment for the post of Senior Scientific
Cat. No.01 of Employment Notice No.1/2002

Ref: Letter‘No. E/g27/216/RRB/2/ReClt./Pt.IV dated 27/1 1712001,

Written €xamination was helq 0N 29/6/2003 for the above-
mentioned category. Total eligible applicant was 25. Number of Ccandidate
appeared in the written examination was 13 only. Result of vritten examination
of the saig Category was declared on 2/12/2003. Only
Secure qualifying marks in the written examination apd called for docy
verification on 711/2004. The candidate was absent on

through registered

There is no other candidate-securmg minimum qualifying marks in the
written-examination to be called for documentary verification. \

N view of above

I » hone could be foung cligible for {he post and the
indent is t

reated as closed from this end. This is for your information please.
. 3

? \

& !J"“‘ e
R N\
/\’7\,/}\\}
J. J. BORAH,

Chairman,

RRB/Guwahati
\\—h .

".

Date: 10.02.2004

the day of documentary :

Y

e

Research Assistant against



-

’ vg Candidates nre ndvised to rend carefull
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RAILWAY RECRUITMENT BOARD : GUWALIATY

ANNEXURE. ¢ fg
&
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.
¥
ey STATION ROAD. GUWAHATI-781 00]
'!"‘-
Y : :
5..4,;;
44 L Employment Notice No.: 01 of 2002
e
g "
L1 DATE OF PUBLICATION & 12— 11 - 2002
i DATE OF CLOSING £ 02-12 - 2002 ,
3‘! a Applications are Invited in the preseribed formnt enclosed (to be neatly typed on good quality A-d £ Toolsenp aize poper uating one aide anly)
{1 lgibte bl Natlonudn for thie tolluwing temporaey pusta, ety o be perimnent, In the Noeth Fast Irantler Rullwuy, Applicattons complele

B ol pespects wlong with required enclosures sl
AR, GUWAHATI-I81001, ASSAM, hy ardlnney post only, so as to re

{?ﬁ_ﬂm;\ptd tn the Applieation Box Kept In the RIRB oflice up to 16:00) he
gfinndidam of Andamun and Nicobur Eshund,

]
L

wild he sent to the ASSISTANT SECRIETARY, RALL

MVAY RECRUTTMENT BOARD, STATION
acl the Board's offfee on or before 02,12,2002, ‘The applications can also he
mrs of 02122002, A speelnl relaxation of 15 duys swlil be pgrnted for the

MM’. 7".\.\”". OF THE POST AND SCAI.H OF PAY . . e AGE IN YI"./\RS' AS
$ ;‘usmv) VACANCIES ON 01-01.2003
S¢ ST OBC ILSM UR TOTAL
Sr. Scientific Research Assit, - - 01 - - 01 20-35
Re $500-9000:.
“pAppr. Seetion Enginner: Mechunical? D)esel - . 02 - 04 06 1%-35
Rs.6500-105001/. '
Appr. Scetion Enginccr/Elcclricul/])icxcl 0y - 01 - 02 04 1§-35
Re.G500-10500- .
i Appr. Mechanic/Diesel/Mechanjeal ] 04 02 - 02 06 1%-33
e Rs. 5000-8000°. . |
fx'f,‘ Appr. Mechanic/Dicsel/Electrical . 01 01 04 01 04 0r 1%-33
A T i — :
b Past Graduate Tencher (Education) - . . . 01 01 1K-45
b e KBSOU 10 S0
{f Ldecetunal Quutlicntion ;
R T .. .
;;;:;.MLM; () 2" Class Master Degres in l’s_\'chnlog_v (1)) One year experience in

:={al ability and personality (iii) Knowledge ol Indy
retessed s L

Caltpory No,u2 - Degree in Mechanie

(1%
P Calesury No 03 : Degpree in Mechanical/Electrieal/Electronies Engineering
SRR .

32 ) L Diploma in Mechanic
~”§Lﬂ"uip::lh:u \
Wt $adezory No 0§ Diploma in Kicchanical/Electrica
;%&&“fz"»r‘ ot ot ‘

STE : (1) 2" Class Master Degree in |
st Graduate Course of Region

integeated 2 vears Po
i . .
‘;_:and,l!cngnh Medium,
Tk e

tstrial Psvchology/Guidance P

al’Electrical:Electronics Engincering

al/Electrical/Electronics Engincering
IElectronics Engineering I'rom

dducation (ii) University degree/ Diploma
al College of Education of NCERT

administering Psychological test of
sychology and Psychometry’Statistics will he
from a recognized Engineering College.

from a recognized Engineering College,

from a recopnized Institution,

arccognized Institutjon.,

. \ .

i Edueation/Teaching OR
(iii) Competence to teach through English

- S

¢ Zr ORI
R yptig g

":?;LEE\'ER ALINSTRUCTIONS :

SR L

B LUABDREVIATIONS USED :
v v SC s Scheduled Caste
? Thysically Handieapped
i

w12

£:]

ST = Scheduled Tribe

OBC  Other
Appr. = Apprentice

IPO = Indian Postal Order

The age indicated above in the

table includes general  relaxation of
03-08:2003.

Before applying for the post the candidates should ensure th
Ldueational/ Technienl qualifications liom recognized University.
enclose the proof of qualification. These aw.

=%

L=

aiting results of the Iinal exa

The numbers of vacancies given
rediced to any number are even nil, this RRB will not be liable
examination fee,
Free wecond class Railway Pass as and when

writlen examination or interview provided they submit valid caste centificn

Qe

s

A

e
R

I Re SS0n.ongy/.

y nud follow the Instructions piven in the Employment

RRB = Railway Recruitment Board

"3 years in upper
o

at hefshe Tullils the cligibility norms,
/lnstitution as on the d

are provisional and are Jiahle 1o vary

admissible will he jesue

Notice

Backward Classes ESM  Ex Servicemen UR - Un Reserved Pl =

RSRP = Railway Services Revised Pay
age dimit for all communities and categories applicable up 1o

The candidate should hav,
ate of submission of the application.
minations need not apply.

¢ the requisite
The candidate must

al the time of final selection, In case the v

wancy position for any calegory is
to compensate the applicant any consed

ential damage/loss andfor refund of
:
d 1o the candidates helong

ing o SCIS'T communities when they are called for
te. Al other candidates

are required o appear it their mwn cont,

I ST IONE BE TR | 1 1 e L,

[ I SIS U SN



2)

p7 Selevted eandidates wha are finally appointed ace liable for active service in Raitway Engineer’s Unit of Territorial Army.,

Selected candidates will have to tunder o training wherever requised for their calepory,

.
ble b enmdulaten saspective oF commamiy protp sl e copdered apainst L
ndidates helonging 10 that conmmityrgrong will be comsidered,
wompelent autharities, In cace ol OBC, the centilicate shoukd speci
bt mentinned in Col. 3 of the Sehedule off the Gove
dadad RO YUY wind e g il ats sliaifl Lo i the

Depretiient ot Personned snd Traming, Gavernnment of ndia,

- application (even when applying for UR vacaney) and should at
wnrenerved and subsequent representations for change of community

"l

VICHICEES, Spaiisl Commmmaviong quotn sacnncies iy
For this puipoge, SCISTAOBC eandidates should finish Caste Centificate from
ally indicate that the: candidate docs not helong 1o the Persons/Sections (creamy
imement af fndin, Depetment o Poreannel and “Lenining 00.00 0 X202 1)) 1800y
wav il Lo e tilatet by Alnasliy of Personal wnd Leaming, Pabibe Gricevareen apd 1

CHSTONY,
Fhe candidates helonging to SC/ST/OBC should cleatly indicate the same in the
tach proof of the same in the specitied format failin

i which they will be treated as
' status will not be entertained, :

" ladies me nlso eligible, However it may he noted that ¢

Neept for category nos, 01 and 06, sll other vienicies involv
¢ mature and ealled for working in shifts at odd hours and
o .

atroad side stations als, away from head yuarter.

ex dutien which are arduous in

eyl

' ,}.lb‘ Candidate shoutd i)

application torm in hisher own handwriting, 1178t ig Tound (h
 canvelled,

AU somchody else has (illed the same, the eandidatare will be

RATa

E;I,H,l Any matertals suppression of facls op submitting forge certifiente/easte certifiente by
& IR pelisliegen Including free travel for appenring fn the examinntion shull be tiable

o partleular eecruliment for which hie/she has applie
" the countey for  period of 2 ¥

n eandidnte for seeuring eligibility and/or abtaining
to not only for refection of hisfer candidature for the

dy but he/she will also he debarred from all examinations conducted by all RRBs all aver
curs and legal netion wheres er wirrnnted,

112 Any candidate found using unfair means in (e examin

ation or de
fur lifetime. Such cand

puting some one clse in his/her place will be de
idates will also he prosccuted by lodging FIR.

harred from all the RRBs

S,

113 Candldates sitbwitting duplicate wpplications for (he e
madvertently, hesshie wilt not be wffe
WO yeurs.

cmtegory will not be considered. Even if such o candidate el selected
ved uppointment later on and ks even lnbie to he de

bareed from all RRB examinations for a perfod of

¢

L4 CANDIDATES TRYING TO USE INFLUENCE OR UNFAIR MEANS WOULD BE DISQUALIFIED FROM SELECTION.

i
 The monthly conliments on sucee

sstid completion of training. wherever applicable, will be on the minimum of the seale of pay plugs DA
T L0 Hie I adidition employee will pet House Rent Allowance o City ¢

as admissible
ampensatory Allowance dépending on the pla

ce of poxting,

Dng iraing petiod only stipend will be paid gs applicable,

The selected candudates are liable o be posted any where on Nottheast Frontier Railway:,

TLEECRUITMENT PROCESS

Teeaztection will e tmade on the b

ol writlen examination in addition, peyehidogicasl shill testinterview will also be conducted wherever provided,
dela, . . . . . . .

Tenhd The Railway Recruitment Board at jts discretion may hold additional written fest
 Zdmesd vumber af candidates including

(o)skill 1est(s) andior interview
absentees ns may be deemed it hy Railway

it considered necessary, for all or o
Recruitment Board.

sillabus for the wrilten examination will be
STk questions will be of objective nature on Gen
x Lalepocics subject o minor v
'F& -t \

- f'J.l The date and venue of the written
atinaled Lo the cligible candidates in
geenter’venue will not be entertained,

generally in contormity with the educational standards and tel
eral Knowledge, General English,

mnical qualilications prescribed for the post,
ariations. The written test shalf consist of onc silting of abo

General Arithmetic, intelligence and the subjects rélated to the respective

ut 2 liours duration,

examination and psychological/skill test/intery

iew will be fixed by the RRB and will be
due course. Request for pestponement ol the examination! intervied and change of

533 Final sclection will be based on the total
learing psychological/ skill test as tequired,
s, <

w2t . . . . . . . - .
I'?!JJ.G The appointment of selected candidate is subject to his passing requisite Medical
fﬁ,;\ﬁmini.\lralion.

marks obtained in the written examination and Interview, wherever provided, plux

Fitness Test conducied by the Railway
4

£3.7 The sclection ol the candidate by
#

L

fi The tower and upper o
P atificale,

[ ’

5_{ a} By § vears for SC/ST candidates,

the Railway Recruitment Board does not confer any right 1o the candidate for the post,

ge limit indicated will be reckoned as on 010172003, The upper-age fimit is relaxable as under subject 1o submission of requisite

TN By 3 vears tor OBC ¢a ndidates,
& e By $ veurs for Bonatide displ
d) By 10 vears for physically handicapped,

K4
r‘;} e) By § vears for persons whao ordinarily domiciled the Kashmir Division of the st
53102 195y,

aced Goldsmiths,

ate of Jammu and Kashmir from 010171980 to

#2 D For Ex Servicemen up to the exte

nt ol service rendered in defense plus 3 ve
dbervice afler attestation and up to the

ars provided they hav
age of 40 years for reservists not empl

¢ put in more than 6 months
oved in government servide,
\

1

&

[
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% have put a0 mimimum of 3 vears of serviee (continuous or hroken) subject to upper age limit of 40 yenrs Iilf.)r (rcr'lic(rlnl
b ) T . R . . ; ot . ‘. . . g ‘ e
Iﬁﬁ«hdﬂm. 45 venre for §C ST eandidntes and @3 venrs oe O11C -:n.mhllnlu‘. For warking in Qunsi A«Imln‘w’!l:x:hle. ‘;D. I‘L|CN' ' s
7 irsbray organation such as Railway Canteenn, Co eliva Societien md oatiiates up (o § yenrs service rendered in wuch
azslray org ‘

hermiegtions mubgect ta upper ape Lint of 3§ vents o . ' - . y
_jr ot age limbt T vise of widows, divarced women and wamen fudicially separated from their hushand hut not remarried
Bt refnaed up 48 35 years for General and 40 vears for SCST candidates,

ALHLLCEMEN CANDIDATLES:
3 This emplayment notice contains vacancies reserved for ex-servicemen irrespective of their community ngnm.&l‘cnlcgnr) no.
45 flowever cXeBervicemen mayv also apply against other vacancies for which they will be granted nge relnxsntion and fues
;‘;mmplinn atindicated in paras 4 and 7. )

83 The term Ex-kervicemen means a person. who has served in any rank (whether as a combatant or
;ﬁlu army, Navy or Air force of the Indian Union but does not include a person who has served in
!Jn:;:t.thé General Reserve Engineering Force, the Lok Sahayak Scna and the Para Military Forces: and
LR

%}6'00 2 Who has retired from such service after carning his/her pension or .
) 5_; i Who has heen released from such service on medical grounds atiributable
+ his control and awarded medical or ather disability pension or

Who has heen relensed otherwise than on his own request a8 o result of reduction in such establishment op

Who has been relensed fram sueh kervice nfler completing the specific period of engagement otherwise than on his own
fequest or by way of dismissal or discharge on account of misconduct or inelficiency and has been given a gratuity and
iy cineludes persons of the Territoring Army of the following entegories:

non-combatant) in the
the Defence Security

sontyte

to military service or circumstances heyond

Pension holders for continuous emhodied service

Penwions with disabilitjes stiributabie to military service nil
Gallantry nward winnera

[RRR

ATION! Fhe persons sevling I the Armed Fareen ol e Uindon, who o retirement feom worvive swould come nnder (i
gategory of LaeNorviceman, miny be perdited 1o Wby Ao cemmplayuient i year hetore the complation af (e Kpevtibe tarms
bl ongagamant and avail themselven ol wbl concessinns svallalle (o Lx-Servivemen bt shall ot e permitied to leave the
Failorn until they complete the specilicd terms of engagement in the Armed Forces of the Union,

srvice perronal who are to he discharged from military service on or hefare 02/12/2003 arc cligible (o apply against this
dvetisement,

1
it
i;) ExeRervicemen wha have whiendy recured emplayvoent wnder Ceneal Chovernnient in Group 0D will he peomitted
e henelit af ape rcinxation ns Preseribed for Ex-Servicemen far see

wring another employment in a higher grade or cadre in
Agfitoup *C'1°D* wnder Central Government. However, such candidates w
,

ift not be eligible for the henefit of Ex-Servicemen in the
Z}Cﬁser:l Govt, jobs, .

SERVING EMPLOYEES: .

[

£ andidates scr\'ihg in any Government department or Public Scetor Underlaking including Railway should apply through proper
:'gkh.mn:l or should apply directly to RRB. Guwahati with NO OBJECTION: CERTIFICATE from the employer to avoid delay, The
“rdast date of reccipt of spplications in this office will not he ¢xtended on account of any delay in transmitting the application by

wedhe concerned office. No advance copy of the application will he entertained. Applications received alter clasing dateshour will
$Enat he accepied,
n ~

v

a0 For SC/ST/ESM: No cxamination fees, but they are required to enclose one self addressed stamped (Rs.5.00) env
-ﬂ.E»_-;Z{ emx I em. and one unstamped sell’ addressed envelope along with the application,

i1

" \

clope size

ﬁ?.? for (i) General:ONC condidates: Rx 60,00 (Rupees sixty) only (inclusive of postal cliargen) in the form of 1OMank Drat,
) Physicaily Handicapped persons (oiher ihan SCISTAESM): Rs. 10,00 (Rupees ten) onty in the form of Il’()/ll:m{; Draft,

thdu.

[23

L The examination feesiPostal charges are non-refundable. 1 should be paid in the furm of 4 crossed Demand Dralt or any
.y"".j?\'uion-lilcd Bank or Crossed Indian Postal Order (made on or after the date of publication of this notification hut hetore the
'*75!;5:;0‘,'"3 date of receipt of application) drawn in favour of “RAILWAY RECRUITMENT BOAR D, GUWARATIE®, The Bank Draft
ZFihonld be payable at “GUWAHATI® and 100 should he payable at “Gpo).
'-E::'iwblimlion of the Employment Notice or after the closing date will not he

aceepted,

A The eandidates should write e Employment Notice No, N

ame of the post applicd for, Category Number of the post and
Name and postal address of the candidate on the reverse side of 13

ank Deall/space provided in the Indian Postal Order,
¢

Ji 4 Remiltance of examination fees in any other form except Bank Dralt/1PO will not be accepted,
b

€ The pacticulars of Bank Draft/IPO should be indicated in the space provided in the preseribed application format,
T An application not accompanied with Bank Drafv/]

PO of requisite amaunt towards examination feespostal charges will he
mmarily rejected.

-~
s

-2 SHOW 10 appLY;

51 The form should be filled up in candidates” own handwriting,
Note : Parn 1(b) and L{eyol'the Application Fomm may be lefll hlank

=y

as these are notapplicable for this advertisement,

HENRE ettt

P l

GUWANATI. 1PO/DD nhinincd carlicr to the date of

o/

2 e the ovtent of seivice rendered by Group “C™ and Group *1* Railway Staff and casual labours/substitutes, provided that 6



"'ﬁ'-:ﬁlnhﬂﬂh ot huvi"!: Neroy capy ol

Aa¥ e Inllowing enclosures should be firmly stitele

o Ly
Lt Application form in the preseribed form

e
%
Py

ST
S 44
Lol
-~

T Application(s) should be made on good quality white A-4 / foolscap size plain paper and should bhe in cnnl'nrnmy with (I}c
et given in the Employment Natice, Candidates are advised 1o ensure that the application i lepible, preferably typed in
r,mulinh o, Hindi,

e

L Cadididates purchnsing printed upplic
"’{‘zhe'tmpln,\'mem Notice,
L SN
e Feeet .
'q“’.xz"}. plication shioyld he Filled g by e canibidare in hiethar siieyy Teavbe g b, wiin Vade thall
l'£‘ the application choald hy 1 ; ! in Falist
ad stgaed Dy internatinnal Munerals (iae L2204 ety should e used, Ve application luuu' should be hllcﬂ up in English or
imd) only, strictly observing the instructions given in this Employment Naotice, The candidate should afrix hisiher normal
.gééﬁgwrc in the application form (English‘Hindi). Applications signed in capital letters will treated as invalid
P .

oy e

ation form from the market should ¢nsure that i1 conforms to the Format presceribed in

Pl it n pensil) datel

3 Cendidntes applving in

indi should rin ap shall £ill up SI. No.3, 5, and 7
Viaplal detters) alsa,
'fa.lr i

ot the application form in English (in Block

¢
.

lrie e .

ixz.ii:'i Phatographs: One recent (not earlier than one month from the date of application) passport size photograph with clear front
muw of the candidute in normal attire without ¢ap and sunglasses should he pasted on the application form jn the space provided
%511«! sigaed on the photograph as well as in the space provided in the box helow the photograph. Two identical extra copies (duly
"-;}E,‘igmd an the trant) of the photograph should be enclosed with the application indicating candidates name and category numher
‘;'{p'lh: teverse of each photograph, Candidntes may note that the RRB miny refect al any stage for pasting old/unclear photograph

'T}Qj&hnhr spplication and for any significant variatjons between photograph pasted in the application and the actual physical
'?qrunm‘c of the candidate,

i e
-_';gxzm andidate should write the declay

ation at para-15 of (he
R handwiiting, failing which their
Y

application ol profonma iy Enplish/Nindi in their own running,
applications will he rejected.

(ot in capitatspaced out
3

b3 B . . - g . . . . . .
;'}i froof of ape, prool of ualifications/experience and proof of community should he enclosed with
! Harey capies bl the honalide certilicates issued by the competent authorities anly should be enclos
3 P ) 3 ¢ 1 )

: “tthe nriginale, ['he certifientes if nat in Enplish/Hindi «haould he

necompunicd by sttented tonnwluge
pe'

";,?v(‘mdnhlnh W ragiited (0 wepd
! Girwol ol their educntionalnechng
a3

wger
P8I0 should he understood clearly that the enclostire form
A soef . . . 4
Aabong with the application and il
.
yviecied,

1

the application, Atiested
cd with application form and
d Enplish/tlinog Copricn,

clanr witestad copiies ol all yele

antomarh sheets and of (he fin
cal yunlitications,

atprovisional certifieates in

part of the application, Therelore, all enclosures should be sent
any enclosures are sent sepaeately, the

application will not he connected and will stapd

FEAY Fach candidate should send anly ane application complete in all respeet Tor one catepory of post, Candidate suhmitting
.E‘""“ than onc application for g category witl he disqualitied. [ any such candidate ety relected inadvertently, helshe will ot
'Z'P: oftered appointment later wn aird iseven Hinhle 1o be debarred from ot RIS exnmination far a petiod ol 2 yenrs,

rt.

LEAL A candidates single application only should he comtained in one cover. Covers with more than one application will he
; mandy sejected. .

i* Candidate wha iy (o

. Apply tor more than wne en
P

sealir agwel]

Pl

tepory should send s
Ay noseparate set of enclusies

Imante application, separnie 11
usrequired toy each

"OIDD Tor the prescsibed
calegory in separste covers,

'irgf‘?.‘H Apphications which are illepihle, incomplete, unsipned, sipned in capital tettery,
certitidates, not huvinge 1O g having (1

Notice are liable to he rejected, 11 the pogt
chibe eavelope contmming application, the same will not he entertained,

DD purchused before date of notification

12d sne clwsing date o Employinent ind calepory number is not indicated on the top

OSURES: + -

Fea
datong with the application in the piven order: \
Al Indisn Postal Order

or the Bank Deaft for (he amaunt
cz Wedtannexed on the top ol the

as preseribed in |
application form.

ara 7 of the application should be firmly

Two copies of identical pass
s one copy pasted on the form),

.

port sized “photographs duly signed on the front, firmly stitched 10 the

application (apart fram

at.

"dj Allested/Photostat copy of Matriculation or cquivalent certificate regarding the proof of age,

"‘-\
~e

Altested Photostat copy of the Academie/Technical yu

vty

alification and marks list as applicable.

5

Attested?Photostat vapy ol Caste certifieate from competent authorities not helow the rank of Tahsildar in the case of SC/ST
candidates,

o5 &5
Lod B
~

Altested/Phatostat copy ol community certificate in
tuthority in case of OBC eandidafes,

ek |

the preseribed format as per annexure “A° issued hy the competent

-~
>
-~

Ex-cervicemen applyving tor the post shall submit Attested/Photostat copy ol appropriate certificate isswed by the services 1o
chaim educational standards,

Noobjection certificate from the employer, if already employed. .

In case previous experience §

§ essential, documentary proof should he enclosed indicating period nl\'scr\‘icc,
Attested Thotostay vopy ol tequisite certificate n case ol ul:nnnng age relaxation, :

e

L le.ss«m.s)(mn/. I‘n l o! | | ] | | l

not on prescribed format, without phaty or
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UL ENCTONERES SITFOUL D S0 11110 o INENGLISH ORIN HINDI ONLY., WHERE CERTIFICATES ARLE NOT IN

AT RRN bl VITESTED  TRANSLATLD VERSION (1O HINDIENGLISH)  SHOULD  BE ENCLOSED. THE

FIoxs Srnorr gy REQUISITE FNCTOSURES WILLL BE REJECTED.

IEANY OF THE AROVE ENCLOSURES ARE SENT SEPARATELY OR SUBSEOUENT 70 THE RECEIPT OF

TION. ORTHE ENCLOSURES NOT O FIRMLY STEFCHED TO APPLICATION, THE APPLICATION WILL BsK
b,

sattons, which suffer from anv of the following deticiencies/irregularitics, witl he summarily rejected ;

N . . . . H TP ¢ o H ¢ o o 1 Pew ape
Invomplete illegible applications or applications made onadvertisements cuttings appearing in Newspaper,
Unsigned and undated applications or writing name in capitals under signature column or on the photeagraph,

Applications with 1PO/Bank Draft of lesser value than prescribed or IPOs purchased prior to the date ol publication of
employment notjee,

T Applications without complete/proper enclosures or enclosures other than in Hindi/Eoplisl or iHepible enclosures,

Without the photograph pasted on the application and sipned on the front,
Applications not in confarmity with (he format,

Without proper vaste certificate in respect af SCRTIONC candidutes.,
Applications of under/over aged candidates,

Applications of candidates who do not fulfin the cligibility criteria,

Applicat:ons received alter the closing date and time,

Applications without the candidates” thumh impression in the prescribed place,

Applications withouy vl tion in the catdidnten’ punning b W T tha iy eny il Pl

RRB may hold writien examination anywhere in the country. The Centers allotted by RRI3 will be fina) and hinding,

The decision of RRB in all matters relating to cligihility, aceeptance or rejection of the applications, issue of free Rajl p
information, mode of setection, condudt of written examination and inferview, sKillfpsych
allotment of posts 1o selected candidates ete. will be final and binding on the candidates
the Railway Recruitment Board in this regard.

asscs, penalty for false
ological test, allotment ol examination cenlter, selection,
and no enquiry or correspondence will be entertained by

The Ruilway Recrnitment hom it penponmible o iy Pomtal ddelivy e wiong delivery,

The Railway Recruitment Board is not responsible fior any inadvertent error,

Any fepal fssues artxing out of this Employment Notice shall fall within the lepal Jrisdiction of Central Administrative “Fribunal / Counts in
Guwihuti only,

1

\
o CHAIRMIAN
RAILAWVAY RECRUITMENT BOARD.

1 TP s SO onmysy )
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OA NO. 184\2004

Fe

BANDANA DAS

UNION OF INDIA &ORS

................ RESPONDENTS

WRITTEN STATEMENT FILED BY THE RESPONDENT NO. 3

1) That the answering respondent has received a copy of the OA and has gone
through the same and understood the content therecof. The statements which are
not specifically admitted herein below may be treated as total denial. The
statements which are not borne on record are also denied and the applicant is put

to the strictest proof thereof.

Before giving paragraph-wise reply the answering respondent begs to give a
brief history of the case.

The case is regarding alleged non-delivery of Guwahati RMS Regd. Letter
No. 4181 dated 9.1.04 addressed to Sri Bandana Das, C/O Padma Kanta Das,
Jayanagar (sixmile), Khanapara, Guwahati-781022 and sent by Railway Recruitment

S fespipe A
sligrs,
',Lﬂ'ﬂ!@ﬁ- 78108

Litzig o
Guwreh.

y

of Post Offices

N

ati Div., Guwahati=781001
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Board, Guwahati —781001. The addressee lodged a complaint in this office on 16-6-
2004 regarding non-delivery of the above noted Regd. Letter. But no copy of the
Regd. Receipt was enclosed with the complaint. More over, accordingly the
complaint was acknowledged and entertained in this office under file no.
GCCC\CRO3A|6\2004\95-COMO3 dated 17-6-2004 and CPT 21(b) was issued to the
SPM, Khanapara SO as well as contacted over phone to Intimate the disposal of the
Regd. Letter under reference. As per report of Sub-Postmaster of Khanapara the
Regd. Letter was recéived in this office on 10.1.04 and given to the Postman Beat no.
II for delivery on 12.1.04, 13.1.04, 14.1.04, 19.1.04, 20.1.04,and 21.1.04, but the
Postman could not find out the address of the addressee in those days on vigorous
scarch. So on 22.1.04 the Regd. Letter was returned to the sender with remarked
“NOT KNOWN” and dispaich to CRC\GHY\RMS with entry in the Khanapara Regd.
List dated 22.1.04 at serial 14/24. It is to be mentioned here that the address noted on
the wrapper of the Regd. Letter was Bandana Das, Jayanagar (sixmile), Khanapara,
Guwahati-22, but not as Bandana Das C/O Padma Kanta Das as written in the
complaint, A reply was sent to the complaint vide this office letter of even no. dated
17.6.04 on the basis of above report and case was closed at this office.

2) That with regard to the statement made in paragraph 1 of the OA the answering
respondent while denying the contentions made therein begs to state that the
allegation made by the applicant is not correct and far from truth.

3) That with regard to the statement made in paragraph 2, 3, 4.1, 4.2, 4.3 and 4.4 of
the OA the answering respondent do not admit anything contrary to the records of

the case.

4) That with regard to the statement made in paragraph 4.5 of the OA the
respondent while denying the contentions made therein begs to state that the Regd



5)

6)

7

¥R

Letter was correctly booked at Guwahati Railway Mail Service counter on 9.1.04
and further it was dispatched to the office of the destination.

That with regard to the statement made in paragraph 4.6 of the OA the
respondent begs to offer no comment on it.

That with regard to the statement made in paragraph 4.7 of the OA the
respondent while denying the contentions made therein begs to state that a
complaint was received by this office from Bandana Das, Jayanagar, (sixmile),
Khanapara, Guwahati-781022 regarding non-delivery of regd. Letter no. 4181 -
dated 09.01.04 and accordingly the case was acknowledged by this under No.
GCCC/CRO3A/06/95/2001-05/CMOM-3 dated 16/6/04. Necessary inquiry was
made at Khanapara SO to find out the disposal of the Regd. Letter. On receipt of
reply regarding disposal of the Regd. Letter the complaint was duly intimated
vide this office letter of even no. dated 17.06.04 .

A copy of the letter dated 17.06.04 is

annexed herewith and marked as Annexure -1

That with regard to the statement made in paragraph 4.7 of the OA the respondent
while denying the contentions made therein begs to state that on inquiry at
Khanapara SO it reveals that the Regd. Letter No. 4181 dated 09.01.04 was
received at Khanapara P.O as and accordingly it was given to the concemed
Postman for effecting delivery to the addressee. But the Postman could deliver the
Regd. Letter and put a remark as “NOT-KNOWN” on the wrapper of the Regd.
Letter and returned to the sender. The Postman concerned of the Khanapara SO
searched the address of the complainant for six days , but with out any positive
result and lastly on 22.01.04 the Regd. Letter was returned to the sender from
Khanapara SO to Guwahati RMS making entry in the Regd. List at serial 14/24 .



8)

5

Copies of the Delivery List for six days
are annexed herewith and marked as

Annexure-2 Series.

That with regard to the statement made in paragraph 4.9 of the OA the answering

respondent does not offer any comment on it.

That with regard to the statement made in paragraph 4.10 of the OA the
answering respondent while denying the contentions made therein begs to state
that there is no question of negligence of duty.on the part of the Post Office as
because the applicant (the addressee of the Regd. Letter) newly shifted to Jaya
Nagar, Khanapara arca and they did not approached the Khanapara PO with any
instruction to get delivery of mails to their address at the time of shifting to the
particular area. Even the address of the Regd. Letter was written as Bandana Das,
Jaya Nagar (six mile), Khanapafa, Guwahati-781022 and no C/O, lane no. Bye
Lane no., House no. etc. was noted in the address of the Regd. Letter.

10) That with regard to the statement made in paragraph 4.11 of the OA the

answering respondent does not admit anything contrary to the record of the case.

11) That with regard to the statement made in paragraph 5 of the OA the answering

respondent while denying the contentions made therein begs to there is no
question of diligence in delivering mails as the said Regd. Letter was correctly
received by the Khanapara PO and the concerned Postman also searched the
address of the addressee to effect delivery of the Regd. Letter but the address
noted in the Regd. Letter was having no care party, house no., lane no. or bye-lane
to trace out. Even no instruction was issued to the SPM, Khanapara PO by the
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complainant to effect delivery of his\her address. As such, there is no question of o N

causing of great prejudice to the applicant

12) That with regard to the statement made in paragraphs 6 to 12 of the OA the

answering respondent begs to offer no comments.

PV
(8 S}
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VERIFICATION

. <uldles aozeyr 1o .
I -
RS T R N S NP A . VY T

o "‘*\B"‘D\:’{:“’T -l who has been made as respondent no.3 in the present OA and
competent to sign this verification, do hereby solemnly affirm and state that the statement
made in paragraph A% 2w . %,10 {2
are true to my knowledge and belief, those made in paragraph

L%,,Q,,\«,Jv,':( A, 11 being matter of records, are true to my
information derived there from and the rest are my humble submission before this
Hon’ble Tribunal. I have not suppressed any material fact.

And I sign thls verification this ----=--<=-emecemm- th day of March, 2005 at Guwahati.

Sl )b SR Rty
DEPONENT
i ailens, SBW
AT W, ATt - 781001
Si. Supdt. of Post Offices
Guwahati Div., Guwahati-781001
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i ELNO. ‘GCCC/CRO3A/6/2004/9J COM03 | Date :17/06/2004 &
A ' «
i ‘*To

;Bandana das '
j‘c/o shri Padma Kanta Das
g ﬁJaya nagar Six Miles
" #Khanapara, Guwahat1 -22

H

.;goear Sir/Madam,

Sub : Non delivery

Ref : Your letter YOUR LETTE DTO 16/06/2004

X X x

i 3% This is in continuation of this office lett.
'*disposal of Regd Letter No.

regarding .
_ 4181 Dated 09/01/200ﬂ booked at.GHY/RMS g
-fyPost Office.On enquiry

it reveals that the R-gd.Letter was returned to
-ie,ysender 22/01/2004 with remark -"NOT KNOWN" by the Khanapara post offidce.

r dated 16/06/2004

th

This is for vyour kind information and the case is closed at this

Yours falXthf
: Incg ae - n
g | GUWAHATI COSTOMER CARE CENTRE
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